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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERAQAD BENCH 

AT HYDERABAD 

OR 625/91. 
	 Ut. of Order:25-2-9 

Balbir Singh Bhatia 

A pplicant 

Us, 

Union of India represented by 
Secretary, Ministry of Defence, 
Department of Defence Production, 
New Delhi. 

Chairman/Director General, 
Ordnance Factories, Ordnance Factory 
Board, 10 A. Auckland Road, 
Calcutta - 700 001. 

Sri A.K.Das, Oy.General. Manager, 
Vehicles Factory, Jabalpur, M.P. 

Sri A.K.Banga, Dy.General Manager, 
Ordnance Factory, M adnagar, UP. 

... Respond ents 

Counsel for the Applicant 	: 	Sri Balbir 5ingh Bhatia 
(party—in—person) 

Counsel for the Respondents 
	

Sri N.U.Rarnana 	&j 

C OR AM 

THE HON'BLE SHRI R.BALASUBRRMANIAN 	MEMBER (A) 

THE HON'BLE SHRI T.CHANDRASEKHAR REODY 	MEMBER (j) 

(Order of the Uivision  Bench dictated by 
Hon'ble Sri R.Bajasubramanian, Member (J) ). 

I 	 This Original Application has been filed by 

the following 
Sri Balbir ingh Bhatia, with 	prayer 

"(1)Seniority List published No.401/A/C 

Dt,2-7-.90 and order No.301/A/C dt.7-1-91 

be revised and applicant be placed & 

shown senior to Sri A.K.Das & Sri A.K.Banga; 

(2)That for the next promotion to the 

rank of SAG (for which DPC is already 

held in February, '91) applicant be 

promoted before Sri A.K.Das and Sri 
\•J7 

A.K.Banga consequent upon revising 

the seniority as above. 
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The case was heard to—day. Sri B.S.Bhatia 

appeared in person and Sri N.V.Ramana, represented the 

Respondents. We rind that the Respondents have circula-

ted the provisional seniority list vide their letter 

V 
dt.2-7-90 9  a copy of the seniority list is appended at 

Annexure—I to the applicationand against thisthe applicant 

made a representation on 14-9-00 followed by another re—

presentation dt.19-2-91. Both these representations have 

not yetdisosed—of by the Respondents. Hence he has 

approached this Tribunal with this G.M. 

3. 	 A counter,Øon behalf of the Respondents ha&vebeen 

of the Respondents 1 and 2, 
filed. In para-3 of the counter/it had been categorically 

stated that based on the applicant's representation, the 

Ministry of Defence had consulted the Department of Personel, 

which is the nod4lQministry for laying down tUiJ1de].inea 

and instructions regarding seniority .4 kae, 
The adviQ of the Persol dePartmentkreceived  by the Ninistry 

of Defence. and the matter regarding recasting of the 

seniority\ist published as on 1-7-90 is under consideration. 

Since it involves a number of officers and old records have 

to be verified, the tnktn this exercise will take considerable 

time. Under these circumstances we direct the Respondents to 

to 
decide the .cse early and reply/the applicant's representa— 

tion within a period of three months from the date of receipt 

of this order. If after receipt of the reply from the 

Respondents the applicant still aggrieved hecIU.,bi5 at 

liberty to approach this Tribunal afresh inaccordance with 

law. With the above directions we dispose—of the 



(R.BALASUBRAFIANIAN) 
Member (A) 

- 

Dated: 25th February, 1992. 
Dictated in Open.Court. 

-T '  
(T .CHANDRASEKHAR REDDY)J 

Member (j) 

LL 

Dept€ Registrar( 

H application. There will be no order as to costs. 

avl/ 

To 
The Secretary, Union of India, Ministry of Defence, 

partment of Defence Production, New Delhi. - 

The Chairman/Director General, 
Ordnance Factories, Ordnance Factory Board, 
10-A Auckland Road, Calcutta- 1. jZ 

One copy to Mr. A.K.Das, Deputy General Manager, 
vehicles Factory, Jabalpur, M.P. (R.3) v-- 
One copy to Mr.Balbir Singh Ehatia, Party-in-person, 

Deputy General Manager, Ordnance Factory Project, 
Yeddumailararn-205. - 

S. One copy to Mr.N.V.Ramana, Addl. CGbC.CAT.Hyd 

6. One Spare copy. 

pvm 
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IF 

P1ED BY 	 MPARED BY 
cHECKED IBY 	 APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT. HYDERABAD 

THE 1-iON TI3LJL M. 	' 	 V.C. 
'I 	 THE HON 1 BLE ?1R)j4BALA3UBRAMANIAN:M(A) 

ME 

AND 	 S 
THE HON'BLE MR.T.CH]thIDR EKHJifl REEDY; 

M(JUDL) 

THE 

DATED:S_Q_192 ' 

flRDEP/J4N 	 I  

13f 

O.%A.Nc. 

Adiitted and intenrn directjns 
isued. 

A14ed 

Disposed of with dJ.rections.C-JJ C)L 

Dism ed as Withdrawn 

Di isse 	r Lfau1t. 

A. Ordered/ 	ected. 

Nt' order as €oThcoat . 

Cuntral 14 r:nistratjye  Tribuni 
DE3PATCH \ 

3/ 1n- 
RYT)FTRABAD ENCK 




